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VVoker awarcd 	30 Sts 
at 	ruagiri. 

Ac.-cgcai Sur'ey of India site 
Di-1V;, 

y:Jare, 

ApIieanc 

::ese 	. thiuC 



aan ia :ntai, 
ed about 42 years, 
Dayanidhi Samal, 

present working as Garden attendant Kedargouri Temple, 
:.haeoIogicai Survey of India site (Horticulture Division), 

= ri Talkies Square. 
aihaneswsr, Odisha. 

Respondents 
vIr. L. Jena 

ORDE R(ORi 

Heard Sr B. Rout, Ld. Counsel for the applicant and Sri L. Jena, 

Ld. ASC for the Union of India. 

This Or joel epoiication has been filed by the applicant with 

the f aanu i'aers 

(i)To ats appropriate orders directi r 	 ng the departmental 
respondents to consider the case of the applicant to grant 
te:nporarv status to him and to extend all the service and 
conseauentiai benefits to which he is entitled to with effect 
ii'orn the date of enjoyment of such benefit by his colleagues. 
(h) To pass such other order(s)/direction(s) calling for the 
relevant records from the Department as are deemed just and 
nroper in the facts and circumstances of the case and allow the 
Original Application with cost." 

It is seen that a representation dated 02.07.2012 (Annexure-

A/4 was subminea ovt4e applicant to etc Director General, Archaeological 

curvey of india. Janpath, New De1TI (Respondent No.2), with copy to the 

.1 	Superintending Horde uhurist. Division IV, Bhubane war, Orisha 

t5(tfl1 No4. 

To Jena Ld. eTo for the Union of India is not in a rJositorL tt 

bunal about the status of the representation. 

rj Rout, lal, Counsel for the toplicant submitted that no reply 

on the said representadee :di date. 

ii ince the representation of the applicant at Annexure-A/4 is 

aespondeet Nos 2 & 4, as agreed to by the Ld. Counsel for the 

a inre :1cc reerit of the case, I direct Respondent Nos,2 

a: 	:ercpreseetat:30 at Annexure-A/4, if not 

thereof in a well reasoncd 



-3 — 

s from the date of receipt of 

ii affectIon, this O.A. stands 

amission siage itself. 

Send eop\ 	of this orce: along with paper books to 

Nos.2 & 4 (at the cost of the applicant) for compliance and 

free opies of thk ord;: be made over to the,  Ld. Counsel for the parties. 

7 SH Rout. L. Counsel for the applicant undertakes to deposit 

the posiai recuisite by Wedne,da i.e, on 12i22012. 
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(AK. PATNAI 
MEM BER(JTJDL3 


